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GOVERNMENT OF KERALA
Abstract

Law DEPARTMENT—-ADMINISTRATION REPORT OF THE OFFICIAL LANGUAGE
(LeGisLaTiviE) COMMISSION, KERALA FOR THE YEAR 2016-2017—
REVIEW—ORDERS 1SSUED ’

e — — e A trrera—

" LAW (ADMINISTRATION-I) DEPARTMENT

G. O. (P) No. 05/2017!Law
Dated, Thlruvananthapuram, 18th July, 2017.

Read:— Letter No. 452/A3/’2017/OL(L)C, dated 6-7-2017 of the
Secretary, Official Language (Legislative) Commission,
Kerala. Thiruvananthapuram.

ORDER

On the basis of the recommendation of the Parliamentary Committee
constituted under Article 344(4) of the Constitution of India, a Presidential
Order was issued so as to constitute Official Language (Legislative)
Commission at the Central level. In pursuance of the said order, the
Central Official Language (Legislative) Commission was constituted in the
year 1961. Thenceforth, the Ministry of Law, Government of India was
entrusted with the responsibility of completing necessary -preparatory
meéasures for translating Central Laws. It was also entrusted with the task
of planning and implementing the entire programme relating to translation
of Central Laws. The Ministry was also made responsible for the
preparation of Legal Terminology and Glossary for facilitating switchover
from English to Hindi and other Indian Languages. At that stage, it was
~ decided that the translation of Central Laws into Regional Languages
should be done at the Central Level in close collaboration with the
appropriate agencies at the State level. For this, the Central Government
agreed to bear all the expenses of the translation, printing and publication
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of the Central Acts in Regional Languages. The above decision paved
the way for the constitution of the Official Language (Legislative)
Commissions in the States. Accordingly, the Government of Kerala vide
order G O. (Ms.) No. 42/68/Law, dated 14-6-1968, constituted the Official
Language (Legislative) Commission in the State of Kerala.

The Commission was constituted for the purpose of scrutinizing the
Glossary of Standard Hindi Legal Terminology prepared by the Central
Official Language (Legislative) Commission and suggesting modifications,
if any, with a view to make them suitable for adoption into Malayalam.
This was intended for scrutinizing the Malayalam Translations of the
Central Acts, the Rules made thereunder etc. prepared by the Central
Official Language (Legislative) Commission. It was also aimed at
suggesting modifications to make the translations to the Malayalam
Language and for translating the State Acts, Ordinances and the Rules
made thereunder into Malayalam. Even though the State Commission
was constituted to scrutinize the Malayalam translation of the Central Acts
prepared by the Central Commission, the original translations are being
done by the State Commission. Thereafter, those translations send to the
Official Language Wing of the Legislative Department in the Ministry of
Law and Justice for approval. The Legislation wing of the Law
Secretariat of the Government of Kerala is translating the State Acts,
Bills, Ordinances etc. Presently, the State Commission is entrusted only
with the task of translation and publication of the Central Acts. In
implementing this scheme, the Commission is functioning on the basis of
the directions issued by the Official Language Wing of the Ministry of
Law and Justice, Government of India. The- Government of India is
meeting the expenses in connection with the translation, printing and
publication of the Central Acts, The Commission is the one and the only
institution in the State, which bhas the exclusive authority to
publish the Malayalam version of the Central Acts as authoritative texts.

A

In view of the provisions contained in section 2 of the Authoritative
Texts {Central Laws) Act, 1973 (Act 50 of 1973), the translated version of
the Central Acts published by the State Commission are the authoritative
texts of those Acts. As such, these publications have the authority of the
President of India by virtue of the said provision, the publications of the
Commission have prime importance especially when the Government of
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Kerala have decided to switch over the language of the Subordinate
Courts from English to Malayalam. As such, the Commission is taking

" maximum endeavour to publish all the Central Acts applicable to the State

of Kerala to Malayalam. The Commission considers that such efforts
would help the common man of the State to have access to the Central
Laws in Malayalam language.

The Headquarters of the Commission is at Thiruvananthapuram. The
Commission is under the administrative control of the Law Department of
the Government of Kerala.

COMPOSITION

~ The Commission consists of a full-time Chairperson and two full-time
Members. The Chairperson is in the cadre of Senior Addit.onal Secretary
to Government, Law Department, Government of Kerala and the
Members are in the cadre of Additional Secretary to Government, Law
Department, Government of Kerala. The Secretary of the Commission is
an officer of the Law Department in the cadre of Joint Secretary to
Government. For the smooth functioning of the Commission, the officers
in the Commission are divided into three categories as mentioned below:

() Technical Wing.—The Technical Wing consists of one
Language Expert, four Draftsmen, two Language Assistants,
four Assistants and three Confidential Assistants.

(i) Sales Wing.—This wing has been constituted as per
G. 0. (Ms.) No. 149/1986/Law, dated 22-8-1986 for selling
Malayalam version of Central Acts. Separate officers are not
appointed in this wing. Therefore, one Language Assistant and
one Assistant in the Technical wing have been posted to attend
the work of this wing.

(i) Administrative Wing.—This wing consists of the following
officers:

1. Section Officer
Assistants
- Accountant

B oW
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Confidential Assistant
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5. Office Superinterident” .. 1

6. Computer Assistants .. 5+1 [Supermmumerary post

’ created vide G.. O.

(P) No. 7/2016/5]1D

dated 20-6-2016}.

7. Clerical Assistant 1
8. Duffedar I
9. Roneo Operator 1
10. Binder .1
11. Office Attendants . 5
12. Driver 1
13. Part-time Watcher’ 1
14. Part-time Sweeper 1

FUNCTIONS OF THE COMMISSION

Central Acts translated by the Assistants. Language experts and
Draftsmen in the Technical wing are submitted before the Commission for
approval. After examination with due care, the Commission approves the
same with.modifications, if any. After approval of the Commission, the
translated version of the Acts forwarded to the Official Language Wing
in the Legislative Department of the Ministry of Law and Justice,
Government of India, New Delhi. If the Official Language Wing suggests
any modifications, the translated versions.will be returned with suggestions
and proposed amendments. After considering such modifications, the
translation in its final form will be sent to the Official Language Wing for
placing them before the Working Group Meeting to be held at New Delhi.
After approval of the Working Group, the Sign Manual of the translation
is printed and forwarded to the Official Language Wing for obtaining the
assent of His Excellency, the President of India. The translated versions
of the Acts approved by the President of India will be published in
Part XI of the Gazette of India Extraordinary, which part is set apart for
Malayalam language, as provided under section 2 of the Authoritative
Texts (Central Laws) Act, 1973. This will be made available in book form
for sale, from the Commission.



5

The Commission sells Malayalam versions of the Central Acts
through approved booksellers and agents. Besides, the Acts are sold to the
public and the Government offices also. Of the total value of the books,
75% goes to the Central Government, 20% as agents’ commission and"the
remaining 5% is given to the State Government as incidental expenses.

The Sales Wing of this Commission has sold books for a total
amount of ¥ 20,229 (Rupees Twenty thousand two hundred and twenty
nine only) during the period from 1-4-2016 to 31-3-2017 and of which an
amount of ¥ 16,183 (Rupees Sixteen thousand one hundred and eighty
three only) has been remitted in the State Bank of India, Statue Branch
after deducting an amount of ¥ 4,046 (Rupees Four thousand and forty
six only) being the 20% agent’s commission. towards the share to be paid
to the Central Government.

PUBLICATIONS OF THE COMMISSION

The Commission so far has published Malayalam translation of 265
{(Two hundred and sixty five} Central Acts as authoritative texts in book
form with the approval of the Official Language Wing of the Ministry of
Law and Justice, Government of India. As a result of the effective
functioning of the Sales Wing, the Malayalam version of the Central Acts
have reached among the public to a great extent.

The Official Language (Legislative) Comumission, Kerala has published
the. diglot edition of the Constitution of India in 2007 incorporating upto
Ninety Fourth amendments. In view of the huge demand from the
general public, the Commission approached the Official Language Wing of
the Government of India seeking permission to reprint 2000 copies of the
diglot edition and the Official Language Wing of the Central Government
permitted to reprint the same with a condition that the amendments from
Ninety fifth to Hundredth of the Constitwtion of India, be appended to
the last portion of the 2007 edition. In view of the permission, the
Commission scrutinized the diglot edition appending Ninety fifth to
Hundredth amendments in the last portion and entrusted the same to the
Government Press for reprinting. The reprinting of the diglot edition of the
Constitution has been completed and the Government have fixed its price
and the sale of which is progressing in the Office of the Kerala Official
Language (Legislative) Commission.
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The diglot edition of the Constitution of India appending the
Ninety-fifth to Hundredth amendments have been published
in book form during the period under report.

The 'Sign Manual of the following Central Act have been sent
to the President of India for approval during the said period.

. The Clinical Establishments (Registration and Regulation)
Act, 2010.

2. The Land Ports Authority of India Act, 2010
3. The National Green Tribunal Act. 2010. -

The Malayalam Translation of the following Central Acts have
been sent to the Official Language Wing of the Government
of India for approval during the period under report.

1. The Presidents’ Emoluments and Pension Act. 1951,

"~ 2. The Food Safety and Standards Act, 2006.

3. The Sexual Harassment of Women at Work Places (Prevention,
Prohibition and Redressal) Act, 2013,

4. The Salary and Allowances of Leaders of Opposition in
Parliament Act, 1977.

The Administrators General Act. 1963,
The Indian Evidence Act, 1872 {Incorporating all amendments}.
The National Food Security Act, 2013.

o =

The Pctroleum and Minerals Pipelines (AchISltIOTI of Right of
user inland} Amendment Act, 2011.

9. The Civil Liability of Nuclear Damage Act, 2010.
10. Juvenile Justice (Care and Protection of Children) Act, 2000.

11. Street vendors (Protection of livelithood and Regulation of
street vending) Act, 2014,

12. The Limited Liability of Partnership Act, 2008.

13. Protection of Children from sexual offences Act, 2012.
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The South Asian University Act. 2008.
The Collection of Statistics Act, 2008.
The Essential Commodities Act, 1985.
The Consumer Protection Act, 1986

The Indian Penal Code, 1860
(Incorporating all amendments).

Translation of the following Central Act completed during the

‘period under report.

The National Institute df Mental Health and Neuro Sciences,

Bangalore Act, 2012.

The translation of the following Central Acts is in final stage.

1.
2.

e

The Companies Act, 2013.

The Mines and Minerals (Development and Regulation)
Act, 1957, -

The Juvenile Justice (Care and Protection of Children)
Act, 2015,

The Black Money (Undisclosed Foreign.lnéome and Assets)
and Imposition of Tax Act, 2015.

The Aadhaar (Targeted Delivery of Finance and Othcr
Subsidies Benefits and Services) Act, 2016. ‘

Expenditure for the year (2016-17)

Salary .. ¥2,2580,540
Weiges . T 2,80,201
Travel expenses T 3,169
Office expenses .. . 363355
Rent . % 219,780

Total .. 3 2,34,47,045

(Rupees Two crores thirty four lakhs forty seven thousﬁnd and
forty five Only) '
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MISCELLANEQUS

The Right to Information Act, 2005

Under the Right to Information Act, 2005, the Secretér'y.
Official Language gLegislaiive) Commission. Kerala,
Thiruvananthapuram and the Law Secretary have been
designated as the State Public Information Officer and the
Appellate Authority respectively. '

During the year, 2016-2017 altogether five applications
under the Right to Information Act were received and all of

~ them. were disposed off .within‘the stipulated time. No appeals

(i1)

(iir)

were pench:ng for disposal during the said period.
The Q_ffiéiai Language Act.

The files in the office of the Commission are dealt with in
the official Language.

Computerization

As part of modemization, the office of the Commission is
listed for computerization. The official email address of the

Commission is as follows,

ollc1968(@gmail.com

The Official Language (Legisfative} Commission, Kerala has achieved

progress in its functioning in the current year also.

By order of the Governor,

B. G HARINDRANATH, -

Law Secretary.




vTo
The Principal Accountant General (Audit), Kerala,
Thiruvananthapuram.

The Accountant General (A & E), Kerala, Thiruvananthapuram.

The Secretary, Secretariat of the Kerala Legislature,
Thiruvananthapuram.

The General Adminstration (AR) Department, Government

Secretariat. - :

- The Chairman, Official Language (Legislative) Commission,
Kerala, Thiruvananthapuram.

The Secretary, Offical Language (Legisiative) Commission,
Kerala, Thiruvananthapuram.

The Secretary, State Information Commission, Government
of Kerala.

The Law (Nodal) Department.
The Office Superintendent, Law Department.

The Director, Institute of Management in Governmcnt,
Thiruvananthapuram.

The Indian Institute of Public Adminstration, Indraprastha Estate,
Ring Road, New Delhi-2.

Office Copy/Spare /Stock File.

34/252172017/5-21.
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